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M. Bidisha Banerjee, J.M. 

Heard id. Counsels for the parties. 

This application i., filed by the applicants seeking benefit of the order as 

rendered in OA 3204/11, by the Principal Bench, on 26.10.15. 

The applicants have preferred representatiOns (Arinèxure A/3 series) to 

the authorities for extending the benefit of the said decision and the said 

re resentations preferred to the Commanding Officer are yet to be disposed of. 

We also noted that six months is not over from the date of preferring the 

re resentation. 

I 
Ld. Counsel for the applicant submitted that grievance has been referred 

tolHeadquarters, Eastern Command (Signal) but no decision has been taken by 

the said authority till date. Ld. Counsel, also submitted that the applicants 

w ,uld be satisfied if the representations are disposed of with a direction on the 

concerned respondents to'consider and pass anorder on the reference note. 

The OA is therefore disposed of with a direction upon the respondent No. 

5 to appropriately liaise with the Headquarters, Eastern Command'-'(Signal) so 

that a decision is taken in 'the matter as expeditiously as possible. The 

ertitlement of the applicants will be governed by such decision taken by the 

H ad4uarters, Eastern Command (Signal). 
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In case it is found that the applicants are e:titled1: to identical benefits, 

the same shall be xtended to them within one thoih frox thereafter. 

It is made clear that we have not gone itit tIe merits of the case and all 

points are kept open to be considered by the respon.entS. I 

Accoring1y the OA stands disposed of. 	:. 

U. 	The applicants are directed to pay individual court fees. 
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